FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF WORLDS WINDOW EXIM PRIVATE LIMITED

18.08.2026)

SI. No. | PARTICULARS T |
1| Name of corporate debtor ~—Worlds Window Exim Private Limited |
- 2. 4_,Date of incorporation of CO"POI‘atZ\ Y R R T T 119.01.2006 e |
3. | Authority under whic : et
\ ich corporate debtor is i " ROC-Delhi
registered I ebtor is incorporated /
B i, |
A Te 4 ‘
Corporate Identity No. / Limited Liability Identification No. U51909DL2006PTC145082
e of corporate debtor
5. _ oo
Address of the registered office and principal office (if any) of 37A, Basement},1 (‘ZNBIotcll;,e%uitlg)t;l\;xilj?;b?oh7alse I,
corporate debtor DC Goyla, South Wes ;
6. Dfate of closure of Insolvency Resolution Process 11.05.2026 ]
7. | Liguidation commencement date of corporate debtor 14.08.2026 (Copy of order received on

8. | Name and registration number of the insolvency professional [Mr- Sandeep Chandna
acting as liquidator

[BBI/IPA-002/IP-N00447/2017-2018/11237

Registered Address of Liquidator: 109,

9. | Address and e-mail of the liqui i i |
of the liquidator, as registered with the Surya Kiran Building, KG Marg, New Delhi- |

e 110001

Email: cssandeep@live.in

10. | Address and e-mail to be used fi i
used for correspondence with the Esencia Sector 67, Gurgaon 122101

liquidator
Email:

%

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-II has ordered the
commencement of liquida he Worlds Window Exim Private Limited on 14.08.2026 (Copy of

1BBI/IPA-002/ | =
1P-N00447/2017
-2018/11237

Salndeep Chandna
Ligquidator

jited
1BBI Registration No. ]BBI/IPA-OOZ/[P-N00447/2017-2018/11237

(AFA Valid upto: 31.12.2026)
Address: 1252, Ground Floor, C Block, Ansal Esencia Sector 67,

Gurgaon 122101

Date: 20.08.2026
Place: New Delhi

IAddress: 1252, Ground Floor, C Block, Ansal |

liquidation.worldswindow@gmail.com

|
|
|




THURSDAY, AUGUST 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

SAlI PARENTERALS LIMITED

Regd.Off: Plot No. 39, 5th Floor Lavanya Arcade, Jayabheri Enclave,
Telangana, 500032; Ph: 7997991301; Email: cs@saiparenterals.com
CIN: U24231TG2001PLC036043

Notice is hereby given that the 25th Annual General Meeting (AGM) of the members
Sai Parenteral's Limited will be held on Thursday, the 10th September, 2026 at 11:00
a.m. (“VC”)/Other Audio Visual Means (“OAVM”) to transact the business as set out in the
Notice of the AGM.

In accordance with General Circular No. 14/2020 dated 8th April, 2020 and
subsequent circulars issued in this regard, the latest being Circular No. 03/2025 dated 22nd
September, 2025 issued by the Ministry of Corporate Affairs (MCA) and Circular No.
SEBI/HO/CFD/CFD-PoD-2/PICIR/2024/133 dated 3rd October, 2024 issued by the
Securities and Exchange Board of India (SEBI), the Notice of 25th AGM and Integrated
Annual Report including the Audited Financial Statements for the Financial Year (FY) 2025-
26 have been sent in electronic mode to Members whose e-mail IDs are registered with the
Company, Registrar & Share Transfer Agent (RTA) or the Depository Participant(s) (DP) and
the AGM is being held through VC/OAVM.

Electronic copies of the Notice of AGM and Annual Report are sent to all the
shareholders on 19.08.2026 whose email ID's are registered with Company/Depositories in
accordance with the SEBI Circular dated May 12, 2020.

Pursuantto Section 91 of the Companies Act, 2013, the Register of Members & Share
Transfer Books of the Company will remain closed from 04.09.2026 to 10.09.2026 (both
days inclusive) for the purpose of Annual General Meeting.

Members will be provided with a facility to attend the AGM through VG/OAVM through
National Securities Depository Limited (NSDL). Members may access the same at
www.evoting.nsdl.com

In terms of Section 108 of the Companies Act, 2013 and Regulation 44 of SEBI
(LODR) Regulations, 2015, the company is providing the facility to cast their vote by
electronic means on all the resolutions set forth in the Notice of the AGM through electronic
voting system of National Securities Depository Limited (NSDL) (remote e-voting). The
facility of casting votes by a member using remote e-voting as well as the e-voting system
onthe date of the AGM will be provided by NSDL. All the members are informed that:

(i) The business as set forth in the Notice of the 25th AGM may be transacted through
voting by electronic means.

(i) The remote e-voting shall commence at 07.09.2026 at 9.00 a.m.
(iii) The remote e-voting shallend on 09.09.2026 at5.00 p.m.

(iv) The cut-off date for determining the eligibility to vote by electronic means or at the
AGM is 03.09.2026, date on which a person whose name is recorded in the register of
members or in the register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remote e-voting as well as voting in
the general meeting.

(v) Any person who acquires shares of the company and become member of the
Company after dispatch of the notice of the AGM may obtain the login ID and password by
sending arequest at evoting@nsdl.co.in.

(vi) Members may note that the facility for remote e-voting module will also be made
available during the AGM and those members present in the AGM through VC facility, who
have not casted their vote on the resolutions through remote e-voting or otherwise are
eligible to vote through e-voting system at AGM. The members who have casted their vote
by remote e-voting prior to AGM may also attend the AGM but shall not be entitled to cast the
vote again. Remote e-voting shall not be allowed beyond the said date and time.

(vii) Members who have not registered their email address are requested to register
their email address with the Depositories/ Company/Registrar and Share Transfer agent i.e.
Bigshare Services Pvt. Ltd., to receive copies of Annual report 2025-26 along with notice of
25th Annual General Meeting.

(viii) The Notice of AGM is available on the Company's website
https://www.saiparenterals.com/ and also on the NSDL's website
https://www.evoting.nsdl.com/

(viii) In case of queries, members may refer to the Frequently Asked Questions (FAQs)
for members and e-voting User Manual for Shareholders available at the downloads section
of https://www.evotingindia.com or contact Ms. Shivali Aggarwal, Company Secretary at
lot No. 39, 5th Floor Lavanya Arcade, Jayabheri Enclave, Telangana, 500032; email id:
cs@saiparenterals.com, Ph: 7997991301.

Form PAS-1
[Pursuant to section 27(1) and rule7(2) of Companies
(Prospectus and Allotment of Securities) Rules, 2014]
Advertisement giving details of notice of special resolution for varying the terms of
any contract referred to in the prospectus or altering the objects for which the
prospectus was issued

Corporate Identification Number (CIN) -U24231TG2001PLC036043

Name of the company- SAI PARENTERALS LIMITED
Registered office address- Plot No. 39, 5th Floor Lavanya Arcade, Jayabheri
Enclave, Hyderabad, Telangana, 500032

Notice is hereby given that by a resolution dated 11th August, 2026 the Board has proposed
to vary the objects for which prospectus dated March 28th, 2026 was issued in connection
with issue of 1,04,28,288 equity shares at an issue price of Rs. 392/- per equity share
aggregating to Rs. 409 Crores Only.

In pursuance of the said resolution, further notice is hereby given that, for approving the
said proposition, a special resolution is required to be passed by way of postal ballot or at a
meeting of the shareholders.

The details regarding such variation/alteration are as follows:

1) Particulars of the terms of the contract to be varied (or objects to be altered)-
(Rs. in million)

Amount/ Details

'S.: Original objects of 'Amount Amount 'Unutilized

No! the IPO as stated | raised utilised IPO of variation in objects
in Prospectus ason  proceeds
» - . . -30.06'2026- e -
1 | Capacity expansion [1,107.95  68.05 201.56 Rs.838.34 million shall be

and upgradation of
manufacturing
facilities

utilized towards acquisition of
60% Equity Shares in Saicriti
Pharma Private Limited

180.23 Rs.180.23 million shall be
utilized towards acquisition of
60% Equity Shares in
Prathyak Laboratories Private
Limited

2 Establishmentofa | 180.23 0

new R&D Centre

2) Particulars of the proposed variation/alteration-

e By utilising Rs.838.34 million, out of the Rs.1,107.95 million originally allocated
towards Object 1, for the acquisition of a 60% equity stake in Saicriti Pharma Private
Limited.

e By utilising Rs.180.23 million, originally allocated towards Object 2, for the
acquisition of a 60% equity stake in Prathyak Laboratories Private Limited.

3) Reasons/justification for the variation-
Object 1: Capacity expansion and upgradation of manufacturing facilities:
The Government of Telangana vide G.0. Ms. No. 27 dated 22.11.2025 has introduced the
Hyderabad Industrial Lands Transformation Policy (HILTP) with the objective of facilitating
the phased relocation of manufacturing industries from the Core Urban Region of
Hyderabad to newly developed industrial clusters located outside the Quter Ring Road
(ORR). In view of these policy developments, the Company considered the regulatory
position regarding approvals for further upgradation of manufacturing facilities located
withinthe identified areas while evaluating its future manufacturing expansion plans.
In parallel, the Company undertook a comprehensive technical, financial and regulatory
feasibility assessment to evaluate more efficient strategic alternatives to the proposed
upgradation of its existing sterile injectable manufacturing facilities. Based on this
assessment, the Company identified the development of a new state-of-the-art sterile
injectable manufacturing facility outside the Outer Ring Road (ORR) as a more suitable and
strategically advantageous alternative for achieving the underlying objectives disclosed in
the Prospectus.
During this strategic evaluation, the Company identified an opportunity to acquire a
controlling 60% equity stake in Saicriti Pharma Private Limited, which, is constructing a
state-of-the-art critical care injectable manufacturing facility at Gummadidala, Hyderabad,
designed to meetinternational regulatory standards including EU-GMP and USFDA.
Object 2: Establishment of a new R&D Centre:
The Company proposes to acquire a 60% equity stake in Prathyak Laboratories Private
Limited ("Prathyak"). Prathyak has established pharmaceutical R&D organisation at
Genome Valley, Hyderabad. The proposed acquisition will provide the Company with
immediate access to an existing R&D facility, experienced scientific personnel, specialised
research capabilities and an ongoing product development pipeline. Instead of setting up a
new R&D Centre from the ground up, the Company proposes to acquire an established
R&D platform that is expected to achieve the same objectives in a shorter timeframe and
with lower execution risk.
4) Effect of the proposed variation/alteration on the financial position of the company-
The proposed variation will not result in any increase in the total amount of the IPO
proceeds proposed to be utilised for the respective objects. The Company proposes to
utilise Rs.838.34 million, out of the amount originally earmarked for capacity expansion
and upgradation of manufacturing facilities, towards the acquisition of a 60% equity stake
in Saicriti Pharma Private Limited. Similarly, Rs.180.23 million, originally allocated for
establishment of the Research and Development (R&D) Centre, will be utilised towards the
acquisition of a 60% equity stake in Prathyak Laboratories Private Limited.

Accordingly, the proposed variations do not involve any additional utilisation of the IPO

proceeds beyond the amounts originally approved by the shareholders. Instead, it changes

the mode of implementation of the approved objects by utilising the allocated funds for
acquiring controlling stakes in established businesses that are expected to achieve the
same strategic objectives.

5) Major Risk factors pertaining to the new Objects-

a) The proposed acquisition of a 60% equity stake in Saicriti Pharma Private Limited is

subjectto execution of definitive agreements, receipt of statutory and regulatory approvals,

fulfilment of customary conditions and completion of the transaction. Any delay in these
processes may impact the proposed implementation timeline. Since the manufacturing
facility is currently under development, there may be delays in construction, installation of
equipment, validation activities or receipt of regulatory approvals required for
commencement of commercial production. Following completion of the acquisition, the

Company will also undertake integration of the operations and systems of Saicriti Pharma

Private Limited with its own. The continued involvement of the existing promoters, who will

retain a 40% equity stake, is expected to support a smooth transition and continuity in

project execution.

Further, as disclosed under Risk Factor No. 13 on pages 45 and 46 of the Prospectus, the

operations at Unit I and Unit Il are proposed to remain suspended until the commencement

of commercial operations at the manufacturing facility of Saicriti Pharma Private Limited.

b) The proposed acquisition of a60% equity stake in Prathyak Laboratories Private Limited

is subject to execution of definitive agreements, completion of due diligence, receipt of

statutory and regulatory approvals, fulfilment of customary conditions precedent and
completion of the transaction. Any delay in satisfying these requirements may impact the
proposed implementation timeline. Following completion of the acquisition, the Company
will integrate Prathyak's operations, management systems, quality processes and
business functions with its own. Effective integration will be important to realise the
expected benefits of the acquisition. The Company will also be dependent on retaining

Prathyak's experienced scientific personnel and technical expertise, which are integral to

its research and development capabilities and ongoing product development programmes.

6) Names of Directors who voted against the proposed variation/alteration- None

Any interested person may obtain the copy of the special resolution along with the

explanatory statement free of charge at the registered office of the company or at the office

of its Company Secretary Ms. Shivali Aggarwal at the registered office of company or visit
the website of the Company https://www.saiparenterals.com/ for a copy of the same.

For and on behalf of the Board
Sai Parenterals Limited

Sd/- Anil Kumar Karusala
Managing Director

Place: Hyderabad
Date: 19.08.2026

FOR THE ATTENTION OF THE STAKEHOLDERS OF
WORLDS WINDOW EXIM PRIVATE LIMITED

=]
Mo,

PARTICULARS DETAILS

|Wame of corporate debior Worlds Window Exim Private Limited

2. | Date of incorporabion of corporate | 19.01.2006
 |debbor
3. [Authorty under which corporats

{deblor is incorporated  Tregistersd

ROC-Caiin

4. |Corporate Identity No. | Limited U51908DL 2006 P TC 145082
| Liability [dentifization Mo, of

(torporate deblor

FORM A

PUBLIC ANNOUNCEMENT
{Unider Regulathon 14 of the Insolvency and Bankruptcy Board of India

Voluntary Liguidation Process) Regulations, 3017
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HARNATAKA AGRO INDUSTRIES CORPORATHON LIMITED

Wame of Corporate Parsan Harnataka Agro Indestries Corparation Limited

2 1Date al Insarporalion ol Cofporals Saptember 01, 1857 |
I'E'I"E-l:ll'-
1 p'.llfl'-tln::,' uridar which Corparabe Parson | RBegisirar of Companies; Kasmataks, Bargaforn
1% incamporsiedl regishensd (incorporied under e Comgpanies Acl, 1856 &
Garvermimand Eﬁamu‘.aka u‘ll.1-=|'|&'!.:"|5_|
LEO1I0RA 198 TSGR 6D 1

F] Carporabe Identity Mumber | Limibsd
Lindility Idenlily Mumiber af Camporahs
Peraan

b |Addrezs of tha reqistenad offics snd

Mo 24, Bellary Road, Hebhal, Bangalore -560 024

principal office (ifary) of Carporata Karnataka
Prersan
i |Liguidation Commencemant Data of 06 0B 20026

Carporabe Parson

374, Basement, & Block, Qutub Vihar, Phase -,
DC Goyia, South West Delki, Defh-110071

5. |Address of the regisiered office
{and principal office (i any) of
{eorporate dablor

. |Date of closure of Insohency 11.05.2026
Rezolution Process

7, |Liquidation commencemant date | 14.08.2026 [Copy of onder recalved on
|of corparate dablor 18.08 202)

B |Wame and regisiration numberol | Mr. Sandeep Chandna

|the insoivency professional aciing | IBBIIPA-I2NP-NOMATEN T-201811237

ias liquidator

Registered Address of Liguidator; 109, Surva
Kiran Building, KG Marg, Naw Dalhi- 110001

9. | Addrass and a-rnall of the
| quidator, as registarad with the
| Board Email: cssandespmiive.in

10, | Address snd e-mail io be used for | Address; 1252, Ground Floor, C Biock, Ansal
_J-:urr&sp:un:'enn::e with the bquidator | Esencla Sector 67, Gurgaon 12101

Email: !i|:|uiﬂaﬁun.wuﬂdswinduw@gmaiLcum

Malici i Panaly ghaan Lhal the Mational Company Lasw Trilural, Mow Db Banch-l| has ordenad thi

commancement of luidation of the Wards Window Exim Privabe Limiled an 14,08 2026 (Gopy of ondar
recetved on 18,08, 2026) under Secton 33 of e Insclvency and Bankruplcy Code, 2618

Sdl=

Sandeap Chandna

Liguidator

¥orids Window Exim Private Limited

IBE| Registration Mo. IBEINPA-G0ZIP-NOD447/2017-2018M 1237

[AFA Valid wpio; 11.12.2026)

Address! 1252, Ground Fioar. C Block, Anss Esencia

Sector &7, Gurgzan 122101, liquidation soddswindow@gmail cam

Date: 20,08, 2026
Place; How Delhkl

7. |Mame, address, eral address;
lessphone number and thie ragiatraticn
niJmmines of the Liquidabor

Mg AAA Insclvency Prolessanals LLF, acling
lr'll'l:lL:;h s sruthodiaed 519!131&".! BAr. Suragh Hannan,
Designated Parinar

Address; 4th Flgar, 411, Krshna Raddy Caleny
Dipenluer Lawaud, Bangalars = BE0 0T, Kemataka
Exmail: urnes i nnon 10 omail com,

vl kaicl gogamsail .com

IPE Regislration Mo,

IGBRIFE-OM0EFA-1 20 22-2 350009

1P Ragkstration Mo, of the authonsed signatory:
BB IR - O 2R 145820 B 019227 T

b |Last date for submission of claims__[04082006 |
Motca iz hensby. gen hat 1he KARNATAKA AGRD INDUSTRIES CORPORATION LIMITED has
commanoad vwakinsary bquidatanan 05082056,

Tha stakefaklers of Harnalakadgro Indu siries Corporation Limiked am Penaby caliad upan tosubmil
a prral of thair claims, anor before 04 Q8 2056, o tha lipuidator at the address mertaned agairss ilem 7
Tra linancial credaars shall subirel Melr proof ol dams Dy  lRCirons maans I'.'II'|:|' All allsr stakahokdery
may submit thae proafaf claims in persen, by pestor by elecironicmeans

Sribenizsaon of fakes oemizksaad ] pronhg atclaim ahal alract penallies

Sdi-

Suresh Eanhan

Dwsignatod Partner

s ALA Insclvency Professionals LLP

Liguidator of Karnataka Agro Industries Corporation Limited

Date : 20.08. 2026
Flace : Bangalare

aw

TATA

TATA POWER
{Corporate Confracts Depariment)
Sahar Recelving Station, Mear Hote| Leela, Andheri {E}, Mumbaj 400 059, Maharashira, India
{Board Line; 0Z2-671731808) CIN: L2E020MH131 5PLCOBISET

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited hereby invites Expression of Interest
from eligible parties for following works:

1. “Civil Works Associated with Chiller Plant at Station A Building,
Trombay Thermal Power Station, Chembur, Mumbai (Tender Ref,
Mo.: CC27PMROO4)"

2. "Renovation of Second floor Office at Station A Building, Trombay
Thermal Power Station, Chembur, Mumbai (Tender Ref. MNo.:
CC27TPMRO11"

For details of pre-qualification requirements, purchasing of tender

document, bid security, etc., please wisit Tender =ection of our

website (URL: hitps:/iwww.tatapower.comftender/tenders-listing).

Eligible parbes willing to padicipate may submif their expression of interest

along with the tender fee on or before 28" August 2026.

dhani

DHANI LOANS AND SERVICES LIMITED
[CIN: UF4S090L1954PLCOG2407 )
Registered Office: A-2, First Floor, Kirll Magar, New Delhi-110015

ihan

Website

Public Notice of Branch Clasure

We haraby form all our stakehaolders and cusiomers that our Barailly Branch
situated at Shop No. 217-218, 2nd Floor. Ratandesp Comples, Civil Linss, Barsilly,
Uttar Pradesh-243001 is io be closed. Please note that chosing the above branch
will not affect the company's servicing of our cusiomers In any manner. Al owr
existingprospective customers. ang: haraby reguested o contact our Clsiomear
hedpline fiumbear 01 24-8555-555 from 800 AM Lo 8.00 PN, Altematively wrila o our
customer care e-mail id |[cansupport@indiabulls com for all guanse/PaymentaiLoan
or any oler related mattars.

Sar-
Authonzed Officar
For Dhanl Loans and Services Limited

'Y
’
e,

ENCORE ASSET RECONSTRLICTION COMPANY.

Encore Asset Reconstruction Company Private Limited (Encore ARC)
5TH FLOOR, PLOT NO. 137, SECTOR 44, GURUGRAM - 122 002, HARYANA

E-AUCTION SALE NOTICE

E-Auclion Sale Motoe for Sale of Immovabie Sssel under the Securtizabion and Reconsiruction of Financial Assets and Enforcement of
Sacurty InarastAct, 2002 read with Proviso to Rule & (5) & Ruke 941} of tha Security Interast (Enforcament) Rules, 2002 (Rulas),

Motice &5 herety ghvan te the public in general and in pasticutar to the Borrower and Guarantans) thal the below dascrbed immovable
properly morgagedicharged to IDFC Bank Limited fo securs the outstanding dues in the loan account since assigned fo the Encore Assst
Reconstruction Company Private Limitad, actng in'its capacity as the trusies of EARC -EOT-007-Trus! (*>ecured Credior’), the phiysical
possassion of which has baen taken over by the Authorised Officer (A of the Sacurad Credilor, will ba sold on "AS 1S WHERE IS, “AS
15 WHAT IS", and "WHATEYER THERE 158" basiz on 09.09.2026 for recovery of Rs.12.04 0171 [Rupees Twelve Lakh Four Thousand
Seventeen Only] a5 on 19,08 2026 and further interest at confractual rate till recovary and other costs, charges ate: after adjustrrant of
recoveryirealization, If 2ny, dug 1o the Secursd creditor from Borrower Mr, Sampatrac Shivaji Lavate (Bomowen Mortgagor), & Mrs,
Sandhya Sampat Lavie (Co-Bomower)

The descrption of the property, Ressrve Price (RP) for the secured assel & the Earmest Maney Deposit (EMD) is be as undar:

Reserve | EMD (Rs.)
Price {Rs.)

24 50,000/-

Description of the immovable Secured Asset

All That Piece And Parcel of 2 Shops on 158 Floor, Area 168.66 50, Yds or 15.60 5q. Mirs, Al Premises Mo, 9908,
Situated Al Becongan), Kanpur Nagar, Utiar Pradesh-208001, And Boundaries of The Said Shops:- East
Common Passage & Premisas No. 89/8, West: Housa Mo, 99(7, North: Cther Shop Passage, South; Ahata of
Hazi Amir, Boundaries of The Hoswe No, 9903« East; Pramises Mo, 9979, Weel Premizes Mo, 8977, Morth; 15
FLLE 4.57 Mir. Wide Road, South: Ahata of Haz Amir

I case the e-suchon date is dediared puldic holiday then the date will be aulomatically extendad tovery next workeng day

For detailed terms & conditions please referto the link provided in the sacured craditor's website |, hitp:lwww.encorearc.com/
For - amy clarificationfinformation, interested parties may confact the Authorised Officer of the Secured Crédifor on mobie. no.
9873181249/9218016249 or email af krishna kumarffiencorearc.com

Date: 19.086.2026
Place: Gurugram

Krishng Kumar (Authorised Officer)
Encore Asset Reconstruction Company Pyt Lid,
Acting in its capacity as the trustee of EARC -EOT-D01-Trusi

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DELHI

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

T.R. C. No. 2284/2022 SALE PROCLAMATION

PUNJAB NATIONAL BANK Vs, M/S SHIV SHAKTI ENTERPRISES AND ANR.

PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961

READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

{CD1) WS SHIV SHAKT| ENTERPRISES, THROUGH ITS PROPRIETOR - ISHWAR CHAND SHARMA, R/O G0G3/3E,
ONKAR NAGAR C, TRI NAGAR, DELHI = 110088 ALSO AT: PLOT NQ, 10 C, PHASE - ||, GAWALTHAI INDUSTRIAL
AREA DISTT BILASPUR (H.P)

(CD2) ISHWAR CHAND SHARMA, PROP. OF M/S SHIV SHAKTI ENTP., R/0 603738, ONKAR NAGAR C, TRI NAGAR,
DELHI- 110088

The under mentioned property will be sold by Public E-auction sale on 30/09/2026 for recovery of sum of Rs. 1,00,48,880.00

(Rupees One Crore Forty-Eight Thousand Eight Hundred Eighty Only) plus interest and cost payable as per Recovery

Certificate issued by Hon'ble Presiding Officer, DRT-1 {less amount already recovered, if any), from WS SHIV SHAKTI

ENTERPRISES.

DESCRIPTION OF PROPERTY

No. |Description of the property|Revenue| Details of| Valuation | Claims, if any, Reserve | EMD 10% of
of lto be sold with the names of| assesse | any other| also state | which have been | price below | Reserve
015 the co-ownars where the| dupon | encumbr| Valuation |putforwardtothe | which the price or
property belongs to the ance to | given, if any, | property, and any | property will | Rounded off
defaulter and any other|property| which by the other known not be sold
PErSOn as Co-OWners or any | property Certificate particulars
part | is liable Debtor bearing on its
; thereof nature and value,
|4, 2. 3. 4, 3, f. 1. 8.
1. IPROPERTY BEARING| Not Mot Mo Not Re. Re.
“INDUSTRIAL PLOT NO. 10| known | known known 52,20 LACS | 5.22 LACS
C, PHASE-ll, GAWALTHAI
INDUSTRIAL AREA,
DISTRICT BILASPUR, (H.P.)

1. Auctionbidding shall only be throwgh coéng alectronic mode throwgh the e-auction website i.e. hitps:ibaankneLcom

2 Theintending bidders should register the participation with the service provider well in advance and get user 1D and password for
participating in E-auction. [t can be procursd anly when the requisite sarmest money 15 deposiled in prescribed mode Below

4. EMD shall be deposited latast by till 05:00 PM on 28/03/2026 in Wallet Bank Asset Auction Metwork (BAANKNET)
https:/ibaanknet.com EMD deposited thereafter shall nod be considenad for participation in the e-auction,

4. In addition to-above. the copy of PAN Card, Address Proof and ldentity Proof, E-mail ID, Mobile Number, in case of the company,
capy of board resolution passed by the Board of Directors of the company or any other document confirming
represantatonattorney of the company and the ReceiptiCounter Fila of such daposit should reach to the said service provides
through e-auchion website by uploading soficopies on or befora Ll 05:00 PM on 2B/09/2026 and alzo hard copies alongwith EMDs
deposit receipds should reach at the Office of Recovery Officer-1, DRT-, Delhi by ZB/092026, 1t is also held that earnest money of
unsuccessiul biddars shall be returmed back in the réspective accounts of such bidders through the same mode of payment.

5. Prospactive bidder may avail online fraining from service providar:

Name of Auction Agency Bank Asset Auction Network (BAANKNET)
Contact person Mr. Uday Jadhav (Authorised Officcer of Baanknet)
Helpline Nos. +91-98208T8255
Helpline Email Address Support BAANKNET@pshalliance.com
| Bank officer TWINKLE NAIN cs168@pnb.co.in, 9802927574

. Prospecive bidders are advised lo wisil website https:/ibaanknet.com lor delailed lerms & conditions and procadure of sale

before submitling their bids.

The property shall not be-sold below the reserve price

The property shall be sold in 01 lol. with Reserve Price as mentioned above lot.

The bichcsar shall improve offer in multiples of Rs, 25,0001 durmg entire auction panod

(. The propery shall be soid "AS 15 WHERE BASIS™ and shall be subjact to other terms and conditions as published on the official

websile of the e-auction agency

11, The highest bidder shall have (o deposit 25% of his final bid amount after adjustment of EMD already paid in Wallet Bank Asset
Auction Network (BAANKNET) hitps:ibaanknet.com by immediale next bank working day by 4:00 PM, through Demand
Crraft'Pay Drder favouring Recovery Officar, DRT-1, Delv A/C, T.R.C. No. 228472022

12. The successiul bidder'auction purchaser shall deposit the balance 75% of sale conslderation amaunt on or before 15th
day from the date of sale of the property. If the 15th day is Sunday or other Holiday, then on immediate first bank working
day through Demand Draft/Pay Order favouring Recovery Officer, DRT-1, Delhi A/C. T.R.C., No. 2284/2022. In addition to the
above, the purchaser shall also deposit poundage fee [@1% on total sale consideration money (plus Rs.10) through DD in
favour of The Registrar, DRT-|, Dalhi, The DD prepared towards poundage's fees shall be submitted directly with the office
of Recovery Officer, DRT-1, Delhi.

13. I case of default-of payment Within the prescribed period, the deposit. after deduction ihe expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government Account and the defaulting purchaser shall forfeit all claims to the property or
the amount deposited. The prapery shall be resold forthweth, after the issue of fresh proclamation of sale, Further the purchaser
shall alzo be liable fo make good of any shorifall or diference babeiean his final bid armount and the price forwhich itis subzequantly sokd,

14. Schedule of auction is as under:-

=senvice of notice by all modes
Inspection of proparty

28.08.2026
11.09.2026

From1:00 pm to 4:00 pm

Last date of recenving both physical beds alongwith proof of | 28.08,2026 |Up to 05:00 pm

eamest money and upioading documents of suction agency

portal

Date and Time of E-Auction: 30.09.2026 |Between 12:00 Noon to 1:00 pm

15. The Recovery Officer has the absolufe right 1o accept or reject any bid or bids or fo postpone or cancal the e-auction without
ASSIQNING Ny reAsONSs.
Issuad under my hand and seal ofthis Tribunal on ihis 14/08/2026.
Sdl-
RAVINDER KUMAR TOMAR
Recovery Officar-|
Debtz Recovery Tribunal - |, Delhi

epaper.financialexpress.cnrr‘. .

GODAVARI BIOREFINERIES LIMITED

CIN: L67120MH1956PLC009707
Regd. Off. : Somaiya Bhavan, 45/47, M G Road, Fort,
Mumbai - 400001 Website: www.godavaribiorefineries.com,
Email: investors@somaiya.com, Tel.: 022-61702100

Special Window for Re-lodgement of Transfer Request of Physical Shares

Dear Shareholders,

Pursuant to SEBI Circular No. H0/38/13/11(2)/2026-MIRSD-POD/I/3750/2026 dated
January 30, 2026, shareholders are hereby informed that a Special Window has been
opened from February 05, 2026, to February 04, 2027, for re-lodgement of transfer deeds.
These facilities are available for re-lodgement of transfer deeds which were lodged before
1st April, 2019, for transfer of physical shares and were rejected/returns/not attended due
to a deficiency in the documents/process or otherwise. All transfers requested duly rectified
and re-lodged during the aforesaid period will be processed through the transfer cum demat
mode, i.e. the shares will be transferred to the transferee only in dematerialised mode.
Shareholders who wish to avail the opportunity are requested to contact our Registrar and
Transfer Agent MUFG Intime India Private Limited (formerly Link Intime India Private
Limited) at mt.helpdesk@in.mpms.mufg.com, Contact Number 1800 1020 878, Unit
Godavari,C 101, Embassy 247,LB S Marg, Vikhroli (West), Mumbai,400083.

The copy of the circular is also available on the website of the Company at www.
godavaribiorefineries.com

Caridayail

Akl

For Godavari Biorefineries Limited
Sd/-

Samir Somaiya

Chairman and Managing Director

Place : Mumbai
Date : 19" August, 2026

Uttam Sugar Mills Limited

|Corporate ldentity Nomber (CIN): L99999UR1993PLEOE2518]
Regd. Office: Village Libberheri, Tehsil Roorkee,
District Haridwar, Uttarakhand - 247667
Tel.: 0120 - 4525000, Wehbsite: www.attamsugar.in,
E-mail id: investorrelationultamsugar.in
INFORMATION TO SHAREHOLDERS FOR 317 ANNUAL GENERAL MEETING

AGM ta ba hald throwgh VCIOAVM

Molice |5 heraby gven thal 1he 31" Annual General Meating ("AGM") of tha Shareholdars of lhe
Company wil be held on Friday, 18" September, 2026 &t 12:00 noon ({I5T) thmugh Video
Conferencing ! Other Audio Visual Means [VCIOAVM] io fransact the business(es) as sef out
n the Motice of AGM, which is being circulsied for convenmg tha AGK

Minisiry of Corporate Affsrs (MCA™) vide its Genaral Circutar No, 032025 daled 22 September
2025 read wilh ciculars issued earlier on the sobject ("MCA Circulars™) and Securities and
Exchiange Board of Indsa ("SEBI) vide its various circulars isswed from fime o time ("SEBI
Circufars”), have permitbed to condwct the Annuad Ganeral Meeling ("AGM®) virlualy, wilhout
physical presence of Members al a common venue. In compliance with 1ha provisions of tha
Companies Act 2013 ("the Acl), tha SEBI [Listing Obligalions and Desclosina Requirements)
Requlalions, 2015 {"The SEBI Listing Reguabons), MCA Ceoulars and SEBI Ciculars, the 31°
AGM of the Company s bing held through VEOAMM,

Az per afaresaid circulars, the Nolice of AGW afang with Be Annual Regorl for fhe FY, 2025-26
will b2 =eni fo all the Shareholders whose a-mail ids are already regisierad with the
CompanyDepository ParicipantsRegistrar & Share Transfer Agent (RTA}, Further, pursuant fo
Regulation 38{110) of Listing Regulations, a iater providing the web-link for accessing the Nofice
and-Annual Repor, including the exact path, wil be senf to those Members who have not
reqistered the email address with the ComganyDepository Participantz/RTA. Shareholders may
nabe that the Molice of AGM ard Aonuat Report for the FY 202526 will also:be availabla on the
Company's wabsile [e; waw ublamsugarin and on the website of the Stock Excharges e BSE

and on fha websde ol Maticnal Seturties Ceposilony Limited at www avabng.nsdl.com. The
Company will also provide physical copies of the Nohca and Annual Reporl to memibears ugan
their request, Members may send their reguests fo the Company af
myesiorelaiioniduttamsugarn. Shareholders can gthend and paricipate in the AGM through
WSO Facility onby. The insmactons for joining the AGK are provided in the Nofice of the AGM
shareholkiers attendeg the mesting through YCIOAWM shall be counted for the purpose of
recxoning thequorum as per seciion 103 of the CompaniesAct, 5013,

Manner of vating

In complianca with the provisions of Saction 108 of the Act, read with Fule 20 of the Cormpanies
[Managament and Administratian) Rufes, 2014 and provizions of Regulaban 44 of tha Listing
Requlalions, the Company i providng ramaba e-soling lacilily bo all (ks Sharsholdars o casl their
voles on &l resoldions as ed oulin the Notice of AGM. Defslad procadurs for ramole e-voingd
woting through e-voling system during the AGM s being provided in the Nobice ofthe AGM

Manner of registeringfupdating e-mail address

{3] In case members holding shares in Physical Mode and who have nof registered/updated
their email addresses with the Company RTA are requested to regssterupdate thair email
gddresses by wrifing 10 the company al investorrefation@yliamsugarin or to HTA af
gelhiiin miperes, mufg, com, Altematively, the members may register their email address by
vigikmg the link psweb.nmarms mufg.com/EmsilResEmad_Registerhml The detailed
procass forregistering of emallil s also baing provided in e Mobice of 317 AGK,

[B] Members holding shares in DEMAT Maode are reguaested 1o registanupdate their amail
addressaswilh hairraspeclive Dapositary Farbcipants

The Members may plaase nobe that Board of Directors have recommendad a Final Dividend at
ihe rate of 35% [Le., @R 5.2-50 per Equity Shara] of Face Velue of Rs, 10-{Rupess Ten Only] for
the Financial Year ended 317 March, 2126, subsect 1o ihe aporovalof fhe Shareholders at e 31"
AGM. In aceordance with SEBI Matification dated 18° Movembar 2025 the Dividend, if declared
will be paid through Resense Bank approved elecironic mode to those Shareholders who have
updaied their bank account detalis with e Compam's Regesirar and Share Transier Agent!
Depository Parlicipants. Shamsholders who have nol updated their bank accounl detaisiys
nor-compiant. am reguested 1o ensune thal the Bank accound delads in your raspectve Demat
Account! Physical folios are updated ks anable the Company to maka Umely paymant of dividand
in your Bank Accounds, The Recard Date for defermining tha namas ol mambers aligghle jor Final
Dividendis Friday, 11" September, 2028

Ta&X on dividend

Az per Income Teaw Act, 3025 (T Act’), dividend income 15 1axabie in fhe hands of shareholders
and the Company is required o deduct tax at source from dividend paid to sharehoiders at the
prescribed rates under the IT Act subject 1o approval of shareholders at the ersung AGM
Sharenokiers ana requested o complebe wpdate thair residential statos, PAN and category as per
the Incomie fax Act with their DPs. Incase shanos are held in physical form shareholdars are
requirad b submil (hese detaills wilh the Company 1o enable the Company & datarmine the
approprizte TOSiwikholding fax as apphcable. In this regard shareholdars: are regquasied 1o
submed tha kay documents as dalailed below-

Catagory of Sharaholder Dacument{s) to ba submitted/uplcadad

Resident individual shareholders with
PAN® and whose income does not
excpad maxemum damounl not
chameabla b 8y or who s nof lighle fo
pay income lax

Fom 121 (erstwhike Fomn Mo, 1536 ar Form Mo, 15H)

Mo Parmanent Eslablishrment Declaratian
Baneficial Cwnsarship Declaration

Tax Residency Certficale

Copy of electronicady filed Form 47 [erstwhile
Forrm 106}

v, Any ofhar document which rray b raquirsd

Kon-resident shareholders (including
Foreign Portfolio Investors (FPIs))

who can avail beneficial rates under i
tax traaty betwesn India and thair IV,
country of tax residence

Furihar, sharaholders ane requestad totake care of follkvwing while submiltng Form 121

al All fields in Form 129 mugt be mandatorily Tilled. Incomplete’defectve forms shoukd be
rejected and axcluded fram the Depostony download

bl Accaunlstatusin BENPOS and Farm 121 mugt be the same.

¢} DOB shoukd ba vaidalad by (he Depasbony based on KY G raconds,

d) Seniorcfizens shousd upload PAN copy for DOB venfication.

For Furiher informationclarification on the above matier, Mambers can write 1o fhe
CompamyH i TA of the Company at their respaclive addrass! e-mai

By Order of the Board of Directors of the Company

For Uttam Sugar Mills Limited

Sdi-

[RAJESH GARG)

Company Secretary & Compliance Officer

(Membership No, FCS-5841)

Date : 20" August, 2026
Place : Nolda

New Delhi
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3) Allocation to QIBs excluding Anchor Investors (Afler Rejections & Withdrawal): The Basis of Allstment to QiBs, who have bid at Issue Price of 132/- per Equity Shares or |
above, was finalized in consultation with BSE. The category was subscribed by 174.62 fimes i e, for 14,55,03,000 Equity shares. The fotal number of shares allotted in this
category s 8,77, 000 Equity Shares to 86 successfiul applicants. The category wise detalls of the Basis of Allotment are as under:

20 3T, 2026 | 2 9
INVESTORS PLEASE NOTE

The details of the allotment made would also be hosted on the website of the Registrar to the issue, Maashitla Securities Private Limited
SEBI Registration Number INRO0O0D04370 at , All future correspondence in this regard may kindly be addressed to the Registrar to the Issue

CATEGORY FIS/BANKS MFS IG5 NBFC'S AlF Fll-FP1 OTHERS TOTAL | . : ; . iz T :
- gquoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number of shares applied for and Bank Branch
L g o S qelu il i ! AbG | where the application had been lodged and payment details at the address of the Registrar given below:
4) Allocation to Anchor Inveslors (Alter Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 13.14,000 Equity Shares 1o 8 Anchor Investors at | PP g pay g g
Anchor investor |ssua Price of ¥ 132/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of ABotmant are as undar; 5 MAASHITLA SECURITIES PRIVATE LIMITED

CATEGORY FIS/BANKS MF'S IC'S NBFC'S AlF FPC/FPI INS PF OTHERS TOTAL | SEBI Registration Number: INRO0O0004370

ijstrpet : . g L) Lic (AL : : : 11500 Address: 451, Krishna Apra Business Square, Netaji Subhash Place, Pitampura, New Delhi - 110034
a3} Allocation to Market Maker (Atler Rejections & Wilhdrawal): The Basis of Allotment to Market Maker who have bid at Issue Pnce of ¥ 132/~ per Equity Shares or above, '.rras | ] X - P g ? | ' Pt

Tel. Number: 011-47581432, Email Id: ipo@maashitia.com
Investors Grievance Id: investor.ipo@maashitia.com: Website: www.maashitla.com

finalized in consultation with BSE, The category was subscribed by 1.00 times i.e. for 2,31, 000 Equity sharas. The total number of shares allotted in this category is 2,31, 000 |
Equity Shares, The category wise details of the Basis of Allotment are as under;

Maashitla

i ey Sy el o gl

Sr Cate . Total No, of Equi tal Wo. of Equi Ratio Total No. of E ; - CIN:
- gory hpp'fzw;lli'm % to total ‘!;hm mﬁ'ﬂ? % ioto ELE:I;'H al ﬂé‘ﬂﬂi o nﬂﬂf Contact Person: Mr. Mukul Agrawal: CIN: U67100DL2010PTC208725
Received Allotted Per Bidder _
1 2 31,000 1 100,00 2.31,000 100,00 2.31,000 11 2,31,000 ‘ On behalf of Board of Directors
Total 1 100.00 2,341,000 100.00 2,31,000 For, Technocrats Plasma Systems Limited

Sd/-
Date: 19 August,2026 Mr. Arun Kumar
Place: Palghar Chairman & Managing Director

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TD BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OM LISTING DR THE BUSIMESS PROSPECTS OF
TECHNOCRATS PLASMA SYSTEMS LIMITED,
ch:hn{:.crats F'I:u;ma Sysiems lett{ld 5 proposing, smjm,tm 'narhet ﬂt}ﬂditinns public issue uf its eguity shares and had filed 1’ma Prusnuctus withthe Registrar of Gurnpanms. I".I'|UI'I‘||:-'1i The

The Board of Directors of the Company on August 19, 2026, has taken on record the Basis of Allotment of Equity Shares as approved by |
BSE Limited and has allotted the Equity Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have
been forwarded to the email ids and/or address of the Applicants as registered with the depositonies/as filled in the application form. Further,
the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue Account have beenissued onor before
August 20, 2026 and payment to non-syndicate brokers has been issued on or before August 20, 2026. In case the same is not received
within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees have been
uploaded on August 20, 2026 for credit into the respective beneficiary accounts subject to validation of the account details with the
depositories concerned. The Company will file the Listing application with BSE Limited on or before August 20, 2026. The Company has
received the listing and trading approval from BSE Limited and trading will commence on August 21, 2026.
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EQUITY SHAREHOLDERS OF i T R ik
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(Hereinafter referred as “RSL’ or “the Target Company” or “TC” or “the Company”)
CIN: L99999MH1995PLCOB663S
Registered Oifice: 922 P J towers, Dalal Street, Mumba
Tel. No.: 022-69078304 | Email Id: ir | Website:

Open Offer for Acquisition of up to 99,55,920 (Ninaty-Nine Lakh Ffty-Five Thousand Nine Hundred and Twenty Only) Equity <t e

Shares of Face Value of ¥ 5/- Each, Rapresenting 26.00% (Twenty-5lx Percent) of the Share Capital of the Rikhav Securities e
Limited (“Target Company”), on a Fully Difuted Basis, as of the Tenth Working Day from the Closure of the Tendering Period
of the Open Offer {*"Voting Shara Capital”), from the Eligible Skareholders of the Target Company, at a Price of T 47 .75/~ per
Share ("Offer Price™), by M's. B, 0. Lakhani {Acquirer 1), M/s, B. N, Lakhani (Acquirar 2, M/s. H. D, Lakhani {Acquirer 3) and

3-fafaer qa=T W@ 43/2026-27

T & TSI Heled i iR 4 faferea vdf wameed favm & siiia SR Ud hieyqet-
wEde el § %, 247.95 @ % 5 fagd @l 89 Sug™ A0l § Aresi-en i faam / a9
THR / g TRR & AfHd HTSHl/h=d weh 01 favr/eres td g 99R fawm / 3
TG o HSlieha STIWEl WG, Sl foh ISTEA TR & IITH AU o HaQeh! oh THRE
A, ¥ Fruifa go § <-veerde ffaer st 6t st € 1 fferer & wwafer faaror DIPR
H I AEE www.dipronline.Org, www.sppp.raj.nic.in, http://eproc.rajasthan.gov.in
fquri 99 WEL http://rajswasthya.nic.in T ST T Tkl € |

UBN
1. NRH2627WSOB00796

400001, Maharashira, India.

ik ray et W rIKaEy.met

I HET : 17e WA, Wie d. 12, YA 18, WHEA W WS LIM,
a9, el HEE-400 705 USehd hidicld : SehY 2feR, TAUT-31, (TIWE W),
WeWA W, HIol W, e, AR, IW.-221 105
“ufifore-TV-A" [FEm s(6) & 9o(1) & W 3@ |
ST wwiEt @t feent g fewnt geeT
wefa fea (wadwr) frm, 2002 % @ s(6) Tt o(1) % WEUW & WA Uieq fawa eniwEl & ufafachtor 3R gatmier SR wfefa

M/s. N, D. Lakhani {Acquirer 4) (hereinafter collectively refarred to as the “Acquirers”), Mr. Hitesh Himmatial Lakhani (PAC 1),
Mr. Deap Hitesh Lakhani (PAC 2), Mrs. Vaishah Rajendra Shah (PAC 3) and Mrs, Bharti Hitesh Lakhani (PAC 4) (collectively
referred Lo as the "PACS").
This Post-Offer Advertisement is baing issued by Sobhagya Gapital Options Private Limited, the Manager o the Offer, on behalf
of the Acquirers, in connection with the Offer made by the Acquirers and PACS, in comphiance with Regulation 18(12) of the
Sacurities and Exchange Board of India (Substantial Acguisition of Shares and Takeovers) Regulations, 2011, as amended
from time to time (“SEBI (SAST) Regulations, 20117).
The Detalled public statement (“DPS") dated Aprl 27, 2026 pursuant o the Public Announcernent (“PA”) made by the
Acquirers and PACs have been published in Financial Exprass (English, all edifions), Jansatta (Hindi, all editions), Pratahakal
(Marathi, Mumbai edition where, Registered Office of the Target Company is located) on April 28, 2026.
Sr. No Parliculars Details
1 Name of the Targel Company

Rikhay Securities Limited

Mz, B, D, Lakhani {Acquirer 1), M/s. B, N. Lakhani (Acquirer
21, Mis. H. D. Lakhani (Acquirer 3) and M/s. N. [. Lakhani
(Acquirer 4) (hereinafter collectively referred fo as the
“Acquirers”), Mr. Hitesh Himmatlal Lakhani (PAC 1), Mr. Desp
Hitesh Lakhani (PAC 2), Mrs. Vaishali Rajendra Shah {PAC 3)
and Mrs. Bharti Hitesh Lakhani [PAC 4)

Sobhagya Capital Options Private Limited

MUFG Intime India Privata Limited

2 | Name of the Acquirer and the PACs

Mame of the Manager to the offer
4 | Mame of the Registrar to the offer

fea yardw sifafm, 2002 & wadw &% deq oot Wufwar ot faent & faw -femd faent g

3 S BT 3R R TG F Foiert AR Sdushehatai w Fa & S § foF Ifd er & o fREr / geia e aftfa s dat, R Eeee wme
Il Wi W d fafies (3% 9k ‘ufay deer’ wfia) % wiftga st g feren T, afid deR 3 weRren e ifee # aftfq aftr qen
M & =, Yook, AR AR T A GGl o [ $-ard & wem § S e i 2, (SR w8 aen VSt Fo off € 99 877 % SR R S S
TAERT 3! Gfad foran s € R &w fwd 1 e . fafiee % A@da hitps://www.bankeauctions.com % HeTH § WS $-Hardt HA W W@ §

ED U @A W, q T A AW 13(2) F w@q | AR g 3Tl i fafer wdl we, SuHet S R 6
. TR /SeTehehdl/ T G @ fqtg qen T e O qen | i fafY, Sl e st ST R 6
Ericcilcale i) Wichfeeh/viffteh ksl Bl YhR | Wt ghg A (F.) T e et fafyr

1 11506060000006046 25/04/2025 R /TGN F | gfer T -t fifer - 21 fader 2026,
AR T5o AR W F. 10,06,423.95/- F. 23,00,400/~ M QR 1 T (5 e S s
(Ffer/eierchend ) Tichfiieh et b1 foifr A . 2,30,040/~  |<uwe v e F i e - 18 feeR 2026
el IEER 04/07/2025, et gfs TR v i W o fafs,
(W_W) 04/07/2025 Th %. 10,000/ TG HET: TH-24/1-2, Tl Hiord, FRTaR TR, 3fevel

IR, HETdR HieT & U, aRIORA-221002

N %, 10,42,703/- Frdtem R — 14-15 RIdeR 2026

grta et faeron sTarie wrfa FeR 430/4/418 3R 418/1, SRTQRT UfEm, a%@ﬂ.aﬁiﬁjwaﬁrusom 1 I 1 TR 59.36 T HieR | WAd: gk ferchar @k oA,
oy U9 FHR I R, I 12 e AT I, SR 8 W 8 3 Hrer T

5 |1506060000006031 11/03/2026 ErGk e - fafer - 21 fer 2026,
T fomen fhem wefrer %. 21,04,531.24/- %. 40,27,600/~ REE] sa% 1)1 9 ¥ AR 1 w1 7 (5 e % e
. IR ok W1
HIfeTeh AETAR Foord Tiehfeeh et il fafer UL T, 4,00,760/~ | gt o oo 1 i Bt - 15 Fode 2026
(i) % R 06/06/2026 et 9fig Tl e witr e o e,
YRe Z5ord, (TE-hsieR-sieihehat) [ %, 21,94,946.7/- %. 10,000/~ G FPATT: TH-24/1-2, el Wi, FerdR TR, STt

TR, TR HieR & 1, IRORH-221002
Frlteqor fafer - 14-15 fader 2026

IR T5old (HE-hsiaR)

Dffer Details:
5 |a. Date of Opening of the Offer:
b. Date of the Closing of the Offer:

£ | Date of Payment of Consideration
1 | Details of the Acquisition

Friday, July 24, 2026
Thursday, August 06, 2026

Thursday, August 13, 2026

Proposed in the Otfer
Sr. No. Particulars it Actual
7.1 | Offer Price INR 47.75/- per Offer Share|INR 47.75- per Offer Share

(interest for the delay penod
of 40 days has been calculated
at the rate of 10% per annum
on the offer price, which works
ot o F0.52 per share and
has been rounded off to 20.55
per share) shall be payvabie 1o
all the Equity Shareholders in
respect of Equity Shares held
by them in the Target Company

(nferest for the defay perod
of 40 days has been calculated
at the rate of 10% per annum
on the offer price, which works
out o T0.52 per share and
has been rounded off to 20.55
per share) shall be payable to
all the Equity Shareholdars in
respect of Equity Shares held
by them in the Target Company

25 on kdentified Date, as on |dentified Date, Le.

July 10, 2026 and which are
continued to be hedd as on
date and are validly tenderad!
accepted in the Open Offer.
7.2 | Aggregate number of shares tendered 99,550,920 equity shares 10,65, 600 equity sharea
7.3 | Aogoregate number of shares accepted 84 55 920 equity shares 10.65,600 equity shares
Slze of the offer (Numbers of shares muftiplied ._
74 by Offer price per shars) T 47,5395, 180 % 508,82 400/
75 Shareholding of the Acquirer and PACs before « 115,72 516 « 1,15,72.516
' Public Announcement (No.& %) » 30.22% « 30.22%
=haras Acquired by way of Share Purchase
;g |Agreements (SPA)
' » Number » NIL « ML
» % Fully Diluted Equity Share Capital = NIL = NIL

aharas Acquired by way of Open offer

7.7 | » Number « 98 55 920 Equity Shares « 10.65,600 Equity Shares
» % Fully Diluted Equity Share Capital o 26.00% o 278%
shares Acquired after Detailed Public Statermant
78 « Mumber of Shares acquired = ML # il
' * Price of the shares acquired « NIL « NiL
» % of the shares acquired « NIL * NIL

Post offer Shareholding of Acquirer and PACs

7.9 |+ Number « 2,15,28.436 Equity Shares | = 1,26,38,116 Equity Shares
» % Fully Expanded Equity Share Capital o 56.22% « 33.00%
Pre: and Post Offer Shareholding of Public Pre-Offer Post-Offer Pre-Offer Post-Offer
70 |« Mumber » 1,35,70,700 | » 36,08,280 |+ 1,3570,700( «1,24,98,700
= % Fully Diluted Equity Share Capital » 35.44% » O 42% » 35.44% « 32.64%

& The Acquirers and the PACs accep! full responsibifity for the information contained in this Post Offer Advertisemeant and
also for the fulfiliment of their obligations as laid down by SEBI (SAST) Regulafions, 2011

9, A copy of this Post Offer Advertiserment is expected to be available on the website of SEBI- www.sebi.gov.in

10, Capitalized terms used In this advertisement and not define herein, shall have same meaning assigned 10 them in the Letter
of Offer dated July 14, 2026,

THIS ANNOUNCEMENT 1S ISSUED BY MANAGER T0 THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS AND PACS
— SOBHAGYA

. [ A TRL 5 TR

u s my

SOBHAGYA CAPITAL DFTI{IHS PRIVATE LIMITED

Address; C-7&7A, Hosiery Complex, Phase-Il Bxtension, Noida- 201305, Uttar Pradesh

Tel No.: +91 7836066001 | Email: ca@sobhagyacap.com

Investor Grievance Email: delhicosobhagyacap.com | Website: www.sobhagyacapital.com
Contact Person: Ms. Menka Jha/ My, Rishabh Singhvi | SEBI Registration Mo: MEB/NMOO0008571

Place: Noida
Date: Augusi 19, 2026
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HieX | WA e Tk 3R 3HEH A1 ho] BT R, GfEH: TR FeR U-7/88 el W | I Yg AN T TR, TR 16 HIC HreT T |

3 |1501060000006094 28/07/2025 . 5,56,145.16/~ | sRferd qet F-ftemt fofer - 21 Racsw 2026,
RO 3EE |H e s = 5 783000/ T - GoE 11 IS 9 Qe 1 & 7 (5 e W arwfa
e R & @)
(TsiER) 01/11/2025 uAEl %, 76,300/~ S o T R s R - 18 fReR 2026
EEeniE] Tl %, 5,89,386.16/- et ghg Tl oY Tt wE S fafi,
(TE-hSieR/d Yl ) % 10.000/~ T HTAEr: TH-24/1-2, Tee Hiohd, Wl TR, ietet

IR, HeTdR TR & U, aRIvRd-221002
frfteqor fafer - 14-15 fader 2026

|t AT feremur: Wfagm,aré%avfa,amzzmmﬁ@ww3£zm%w%mwaﬁwwwﬁwwﬁm3z.99zaﬁﬁm/3ssaﬁ
e | W gd: TRl 1 wte, ufyw: fashar % wile 1 SRl B, SWR: 10 e HSt e, S qEl @ e |

4 |07 =@ W 1501060000006082 [T FEAT ARG I AW | 1R ged e fifer %?m 2022@{ s
3R 1501060000006026 3T [20/01/2025 %. 3,38,196.92/~ |%. 17,62,393/- Wﬁ 'f';;; 1 AT (5 i
oed, Aifes 4 7H HAR 3ﬁ.? %, 15,03,115.62/- STAEI % 1,76,294/~ | sume s e = sifem Rt - 18 R 2026
(TER) % SRT; TS AR | Wiehfceh heol bt faf et gfg afer e it w9 s, )
(TR-sler/aeenear) et aaf | 16/05/2026 %. 3,51,292.52/- |%. 10,000/~ e W=ﬁ‘1§;§/1-2, vl HiST, HeTd R, st

TN, TR I, IRIUR{-221002
(TE-FSIeR) 3R %, 15,48,573.28/- e BT — 1415 Rocto 2076

wwfa et faeron: Tia HemeR S, a1 YRR, TEHS 226022 H TET R 110 % 6@ (wiie FaR 1-T) R a4 480 T Hie FHA aret 3R
w1 g few; TR fm JeR 656/5/%-001 (T) | WA: qe: wife o areht few, ufym: T a9l @ wie | 39 15 Wi 9, S e P W

5 | 1506060000006161 21/04/2026 | STRf T & i - 21 fd 2026,
forgy e 3. 21,96,130.6/- %. 25,83,000/- LAY A 1 T (5 e & Sre
(FTeR/d e ) T Fes @t fafa ST . 2,58,300/~ |yt s s i i o - 78 R 2026
EERE] 10/07/2026 aiett gfg i et e e A s,
(Fe-FaR) . 22,59,854.41/- %. 10,000/~ e FHET: -24/1-2, el S, T A, Sl

IR, HeTdR TR &% U, IRIvRd-221002
frdfteqor fafer - 14-15 fader 2026
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2024 ¥ 3g u. §. 5507/2024 & qiRd

1) ATeld HHR AT

TSRS dofipror ¥ .0
IBBI/IPA-001/IP-P00059/2017-2018/10137;
QHY $I dear 30 5, 2027 q®

gdr: 605, GRS o TR, Meh BN TS,
dqex 54, Tiig, giRAToN-122002

9~ alok@insolvencyservices.in

Tan: A-100, Jaex-2, Ave-201301 (I H.)

2. | fearferar sre 89 & an

3. | amdes PR B dred AT
P faavor
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USTIehROT R
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